iR R R = e

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERAB D |

. |
0.A. 1430/93. Dt. of Decision : 31.1.95.

|
A, VYenkateshwarlu .. Applicant.

1. The Telecom Commission,
rep. by its Chairman,
Govt. of India, New Delhi,

2., The Chief General Manager,
i Telecommunications, A,P.Circle,

Hyderabad. .« Respondants.
\
Counsel for thes Applircant : ur. P.Naveen Rao for
' vir. O.Madhava Reddy

‘ 1
Counsel for the Raspondents : Mir. N.Y.Raghava Readdy,
Addl. CG3C.

CORAN : ' .
THE HON'BLE SHRI JUSTICF V. NEELADRI RAD : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MZMBER (ADMN. ) '
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0.A.N0.1490/93,
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X as per Heon'ble Sri R.Rangarajan, Member(Administrative) [

Heard Sri P.Naveen Rac for Sri D.Madhava Redéy,
learned counsel for the applicant and Sri N.V.Raghava Rﬁddy,

learned 3tanding Counsel fcr respondents,

2. The applicant herein was recruited as JJunior o
Telecom Officer (J.T.0.} in the year 1964 in the depart enti\
. of Telecommunications., wWhile in service, he sacaresd Enainearinq
Degree in the year 1968 and was promoted to T.E.S.Grqup '
in the year 1979. Wide order of Depsrtment of Telecomm&-
nications'dt. 11.7.1990 (page-13 of material pavcers), th
department granted advance increments to the Telzcom |
Officials/Officers for acquiring a degrees in Enginzering
or eguivalient qualification while in service. &ri Omprakash ~
one of the junior or the applicant was granted two advance .

incremsnts while he was werking =% in T.5.5. Group 'B' i

terms of the above orders. In view of the above, the pay
of 3ri Omprakash junior to the applicant herein was enhaLced
to Rs.3,125/~ as on 1-5-1990 against the basic pay of |
Rs5.2975/~ of the applicant and thus Sri Omprakash junior| to

tne applicant ccontinued to draw higher pay thaf the appl'cant.

3. The claim of the applicant is for a direction to

¢ : the respondents to remove the anamoly in pay £fixation

arising ocut of the. letter dt.,. 11,7.1990(page~-1i3 of material

papers) issued oy tha Department of Telecommunications and

to step up the pay of the applicant egual to his junior |
Sri Omprakash with all conseguential benetfits,

a3/ =




s 3
4. At the time of hearing Sri N.V.Raghava Reddy,

learned Standing Counsel for respondents produced a
letter bearing No.49-1/94-PAT dt. 2.5.1%94, As per
the said letter R-2 was directed to get the Oa 1490/93

withdrawn filed in CAT by the applicant therein to

_ b e ce gessie wa auvalce
increments in the light of the instructions contained
in letter 4t. 11.7.1990 as the Government has decided .
to seep up the pay of all officers in all such cases
A direction was also given in the same letter to R-2 tpo
step up the pay of the applicants concerned as :per the
instructions contained in office letter No.4-24/90-PAT
dt. 10.2.1994. 1In view of the above submissions, it is
- obvious that the respondents have dec}ded to grant the

relief as prayed for and hence there is nothing left for

adjudication.

Se The OA is thus disposed of without any further

orders.. NO coOsts

(R.Rangarajan) ( V.Neeladri Raol)
Member (Admn, } Vice-Chairman L
' I o pated Sl January, 1995. ég7qﬂ£7 %z P
»J” Deputy Reglstlar (J)C-L k
Grh-
To

k% The Chairman
Uy The Telecom Commission, Govt.of India, NewDelhi.

2. The Chlef General Manager, Telecommunications,

A.P,Circle, Hyderabad. th@  PRO-dhrowa
3. One copy to Mr.F.Naveen Rao Advocate@_CAT.Hyd.

4, One copy to Mr.N.V.Raghava Reddy, Addl.CGSC.CAT.Hyd.
5. One copy to Library, CAT.Hyd.
6. One spare copy
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 TYPED BY: CHECKED BY

" COMPARED EY APPROVEL TV
I} THE CENTRAL ADMINTISTRATIVE TRIZU. ...
UYDERADAD. BENCH AT HYDERAFEAL
THE HON'BLE MR.JUSTICE V.HEELADRIRAO
: VICE~CHAT RNAK
AND
THE ‘HON'BLE MR.R.RANGARAJAN 3 M(AD D)
parED: B\ - 1)-199{* {I
CRBERATHHSEMTN ¢
’ Mvo/R.A/“Ca;‘L.N-OQ
S _ g in
. C.A.NO. \\J\Q\C‘C\S
"‘ : . S R TiA.No. -, (Wep s )
Admitted and Interim directions )
, dssugd. - "
b £
{L " Allowkd.
/ - .. Disposed of with directions.
! * . Dismissed. _
. - Dismilssed as withdrawn
‘ ‘Dismilssed for defaul ‘ \//
¥ d/Re jected
pvm .
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